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4,526 of 2001
a, 393 6f 2000 , : |
A,;1037-0£-1995) . ; .

Date of order ¢ 12.10,2001
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Present ¢ Hon'ble Mr, Justice G,L, Gupta, Vice-Chairman

Hon'ble Mr, B.P, Singh, Administrative Member

CHITTARARI AN MONDAL

Vs,

UNION OF INDIA & ORS.

For the applicant s Mr, H, Chakraborty, counsel

For the respondents & Mr, M.K,” Bandyopafhyay, counsel
ORDER | o

This is an application for restoration of the

MOAO ) ) 4 : \.j' “- |

2. For the reasons stated in the application, it is

allowed. The M,a,No,293/2001 is directed to be restored

to its original number and be fised for orders on 25,1,2002,
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